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AFFIDAVIT

l, K. Prabhakar Pai, currently residing at No. 8A, 602, Akashdeep Apartments, Damodar park, LBS

Marg, Ghatkopar west, Mumbai400086, do solemnly affirm and state as follows:-

1-. The above name corporate debtor was, at the liquidation commencement date, that is, the
Eleventh day of February 2019 and still is, justly and truly indebted to me Ior to me and

[insert name of co-partners.], my co-partners in trade, or, as the case may be] in the sum of
Rs. 7289.38 Lac for the amount borrowed I please state consideration].

2. ln respect of my claim of the said sum or any part thereof, I have relied on the documents
specified below: [please list the document relied on as evidence of debt and of non-
payment.] Hypothecation Agreement, term Loan Agreement, EMT, OCC Renewal

Agreement. Statement of Accounts of OCC and Term Loan.
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ANNEXURE -12

FORM D

PROOF OF- CLAIM BY FINANCIAL CREDITORS FOR LIQUIDATION

fUnder ltegulation 1 8 of the Insolvency and Bankruptcy Board of India (Liquidation Process)

Regulation. 20161

Date : 11.03.2019

Tcr

The Liquidator
Sri Jitendra Palande

New Ajantha Avenue 5-3/ d # 38 Paud Road
Kothruci Pune 411 038

From:

Canara Bank, a body corporate constituted under the Banking Companies (Acquisition &
TransJbr of tJndertaking) Act, 1970, having its Head Office at t12. JC Road. Bangalore
560002, and among other places, having its Bronch ,' Ofice at Sf.[E Branch. Sakinako.
Mumbai

Subject: Submission of proof claim in respect of the liquidation of M s Saicon Steels
Pr.,t. Ltcl. under the Insolvency and Bankruptcy Code. 2016.

Madam / Sir,

Canara Bank, through its SME Branch, Sakinaka. ]rtumbai hereby submits this proof of
claim in respect of the liquidation of M/s Saicon Steels Pvt. Ltd.. The details for the same are

set out below :

I NA]\,IE OF TIINANCIAL CREDITOR
(IF AN INCORPORATED BODY
PI{oVII)E IDENTIFICATiON
NLIMUITII AND PROOF OF
INCORPORA]'1ON. IF A
PAII.I'NERSHIP OR INDiVIDUAL
l'ttOVIDIr IDENTIFICATIO\
{{trCOI{l)S+ Oir ALL TFIE PARTNERS
i)R i'Hir INI)lV|DLiAL

Canara bank

L-67 1 90KAl 906PLC00 1 069

2 .\DDR[SS AND EMAIL OF
I.INANC]IAI- CREDI]'OR FOR
T'OI{TTF,SPONI)ENL-E

Canara Bank. SN4E Branch. Ist F loor"
\arar an Building. Andheri Kr-rrla Roecl.

Sakrnaka. \ndheri East. Mumbai 4O() 072
J. IO'|AL ANIOUNT OF CLAI\I.

{NCI,UDINC ANY INT'EREST. AS .\T
PRI\CIP.\L : Rs.28,27.02,000

\*



I)ir'fAIi.S OF ANY MUTUAL
C'i{trDIl'. l\4t-:I'L,AL DEBTS OR.
( )1'l II:R N4[ II'LJAL DEALING\
Lli-'lWfilrt.\L THE CORPORATE
I)L]I],TOR AND THE FINANCI.{L
t'RLI)l'fOR \\/t"llclH MAY BE SET-
0I..I] -.,(i,\INS i TTIE CLAI\,I
DL,IAIJ-S Oi, ANY SEC]URITY HELD
TIIiJ VALUE OF THE SECL,RIT\
/\ND TIIE DAI'E IT WAS GIVE\

DIr'l'AIt-S OF ANY A55165146\T t ,].

I.ITANSFIII{ OF' DEBT IN II.S
ITAVOL]R

INTEREST : Rs.4z{,62,36.30-i.ll

TOTAL CLAIM : Rs.Rs.72.89.38.305.22 .

tr. l

r HIj LTQUIDATTON
CON4IV{ENCEMENT DATE AND
DtrI'AIl.S Oli NATURE OF- CLAIM
(\\iFlEl'ttHl{'I'URM I-OAN. SECURED.
U NSI]CLI R.ED

I)lr |AII-S O[ DOCUMENTS BY
I{trt"trl{trNctr l'O WHICH l'HE DEBT
CAl- Il i: S Ll STANTIA.| ED

H1'pothecation Agreement
Term Loan Agreement

DETAII-S OF ANY ORDER OF A
COL]R'I' OR I'RIBTJNAL TFIAT HAS
.\DJt II)l(lr\ I'llD ON THE NON-
P;\Y\,'lllir-]"OF DEBT
DE'IAILS OF HOW AND WHE\ 16 03.2009 Term Loan
Dtlll'l'INCILIRRED lq/ 17.03.2010 Term Loan

OCC Renewal Agreement dated

" 
17.04.2013

DTIT'AII,S OF' THE BANK ACCOL\,
I O WHICH THE FINA\C i.''
('RI:Dl l()li.'S SFIARE OF Tr::
i'RUCITIjDS OF LIQLIIDA'fIO\ Ci\
Li il

_ -.___ ril-5

I IST 0LJ'I AND ATTACH
i)OCL]VIEN IS REI-IED ON
S(IPPOTT I ()F "t'HE CLAIM

(\it167 5261005 1 75
(iil2,+l 1773000068
(11it267577 301 1 194

Statement of account of above accounts
Term Loan Agreement, EMT, Valuation

Signature of financial creditor or person authorized to act on his behalf
ease enclose thc authoritv if this is beinq s-.::t-.-..-: -:: :ehalia f-inancial credi

Name in BLOCK LETTERS - K. PRABFT\I'\R P-\I

iffi,w:m'ffi:s"'



osition with or in relation to creditor - CHIEF MANAGER
t,fa,=.r ,,tiE*", Sgr"* - Str4g granch. Ist Floor. Narayan Building. Andheri Kurla Road-

Sakinaka, Andheri East, Mumbai 400 072
*, prfX pi***rrt. Aef*te.tn Card or the ldentin card issued by the E,lection Comn-rission

of India.

AFFIDAVIT

I, K" Prabhakar Pai, currently residing at No. 8A, 602, Akashdeep Apartments, Damodar

Park, LBS Marg, Ghatkopar West, Mumbai 400 086, do solemnly affirm and state as

follows:-

1. The above name corporate debtor was, at the liquidation commencement date, that is, the

Eleventh day of February 2019 and still is, justly and truly indebted to me for to me and

linsert name of co-partners], my co-partners in trade, or, as the case may be] in the sum of

Rs. 7289.38 lac for the amount borrowed fulease state consideration).

2. In respect of myclaim of the said sum or any part thereof, I have relied on the documents

specified below : [Please list the documents relied on as evidence of debt and of non-

payment.] Hypothecation Agreement, Term Loan Agreement, EMT, OCC Renewal

Agreement. Statement of Accounts of OCC and Term Loan.

3. The said ,Jocuments are true, valid and genuine to ttre best ol m1 kno'* ledge- information

and belief.

4. in respect ofthe said sum or any part thereot- I hare oot. nor hare an1-partners or an1 of

them, nor has any person, by my / our knoniedge or beliet-. for m1 our use' had or

received any manner of satisfaction or securiq- \\tasoever. save and except the following

: NIL

[Please state details of any mutual credit mutual debts or other mutual dealings betu'een

the corporate debtor and the financial creditor stich may be set-off against the "H U"
Solemnly, affirmed at MUMBAI on Eleventh da-v, of March zllg,before rry6

''rm3rKNotary / oath Commissioner. th- n=,Fr*nl*,"1?..1?3r,*r_uo

vERrFrcATroN fiBH;" ",.1,1",1,,;;;"t;"

I," the Deponent hereinabove, do hereby veri!- and aft-rrm that the contents to para

, of this affidavit are true and correct to mv knorvledge and belief' Nothing

nothing material has been concealed therefrom

Verified at MUMBAI on this Eleventh da-v of \Iarch 2019-

to

talse and

ftfttt
GT]LABDHAR UPADI{YAY

ADVOCATE & NOTARY
Chhabineth PandeY ComPund,
Marol Naka, Near Air Pcrt Roac!,

Aneiheri iEast), Mumba:-+CC C59

,-H'w

fuT<r Hs


